
8949

[Mr. Speaker]

year 1955-50 vice Shri V. V.  Giri
resigned.-

The motion was adopted.

Mr. Speaker I have to inform the
House that the following dates have
been fixed for receiving nominations
and withdrawal of candidatures and
for holding election, if necessary, in
connection with the  Committee on

Publir Accounts:

Press and Registration
of Books (Amendment)

Bill, 1955

1 AUGUST 1955 Indian Tariff 8950
(Amervdment) Bill, 1955

further to amend the Press and Regi»>
tration of Books Act. 1867.

Mr. Speaker. The question is:

“That leave be granted to intro
duce a Bill further to amend the
Press and Registration of Books
Act. 1867.”

The motion was adopted.

Dr. Keskar: I introduce the Bill.

Date for 
nominations.

Date for
withdrawal.

Date for
election. STATE BANK OF INDIA (AMEND-

2-8-195ft 3-8-1955 5-8-195S MENT) BILL

The Minister of Revenneand  Do-
The nominations to the Committee
and the withdrawal of candidatures
will be received in the ParUamentary

'  Notice Office upto 4 pjtf. on tb* dates
 ̂ mentioned for the purpose.

. The election, which will be conduct
ed by means of the single transferable
. vote, will be held in Committee Room
No. 62, First Floor, Parliament House
between the hours 11 ajc to 1-30

PRESS  AND  REGiarrRATION  OF
BOOKS (AMENDMENT) BUX, 1952

The Minister of  iBfonnatlon and
Bromdcasting (Dr. Keskar): I beg to
move for leave to withdraw the Bill
further to amend the Presg and Re
gistration of Books Act, 1867.

Mr. Speaker: The question is:

•‘That leave be granted to with
draw the Bill  further to amend
the  Press and Registration  of
Books Act, 1867.*̂

The motion was adopted.

Mr. Speaker: The Bill is therefore
withdrawn.

fence Ezpendltore (Shrl A. C. Cuba):
I beg to move for leave to introduce a 
Bill to amend the State Bank of India
Act, 1955.

Mr. Speaker: The question is:

**That leave be granted to intro
duce a Bill to amend the Stale
Bank of India Act, 1955.**

Shri
BIU.

The motion was adapted.

A. C Cuba: I introduce the

PAPER LAID ON THE TABLE

STATEM19IT GIVZNG  REASONS  FOR PROM

ULGATING  THE  STATB  BaNK  OF  InDXA

(Amendment) Ordinance. . «

The Minister of Reveime and Do-  * 
fence Expenditure (Shri A. C. Gnlut):
1 beg to lay on the Table a copy of the
explanatory statement giving reasons
for the immediate legislation by ordi
nance as required ■ under rule 89(1) of
the Rules of Procedure and Conduct,
of Business in'Lok Sabha. {See Ap
pendix III, annexuro 2<]

PRESS  AND REGISTRATION  OF
BOOKS (AMENDMENT) BILL, 1955

The Minister of  Information and
Broodeasttng (Dr. Keskar): I beg to
move for leave to introduce a Bill

INDIAN  TARIFF  (AMENDMENT)
BILL. 1955  .

Mr. Speaker Before we proceed to
the usual business, I have to make a
statement. The Indian Tariff (Amend-
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meat) Bill, 1955, wai passed by  this
Houw on the 26tii Juljr 1955. Under
article 110 of the Constitution I have
certifled  that this is a money BilL
When such a Bill is passed bj the
House, it is the duty of the Secretary
of the House to transmit it to Rajya
Sabha for its recommendation.  It ia 
provided in the Constitution that ttaa 
RaJya Sabha shall, within a period of
fourteen days from the date of receipt
of the Bill, return it to the Lok Sabha
with its  recommendation.  As bon.
Members are aware, the Rajya Sabha
is not yet in session and if the Bill is
sent to that House immediately,  the
period of fourteen days will lapse
before the Rajya Sabha meets on the
16th  August 1955.  I am, therefore,
directing the Secretary of the House
not to transmit the Bill to the Ralyî
Sabha  immediately but to wait for
some time so that the period of four
teen days does not terminate before
the commencement of the session of
the Rajya Sabha.

Shzi  B1  S.
(M3̂ore); Can this be done?  Can it
be kept pending?

Mr. Speaker It is not kept pending,
but only the ministerial act of des
patch from one House to the other is
delayed or postponed.  There is no
time-limit flxed, but it is understood
that there should be no delay as far
as possible.

Shrl RaghaTachari CPenukonda): It
is purely a matter of  procedure—to
send it by post or by communication.
Where is actually ihe need for consent
of the House for this?

Mr. Speaker: I cannot follow the
argument of the hon. Member.  What
does he say?

Shrl RagfaavBCharl: The process  of
communlcatioD can be delayed to suit
other consequences, but I do not know
why the permission of the House is
needed.

12 Nooif

Mr. Speaker I am not asking for
any permission of the House.  I am
merely inviting the attention of the
House to a certain act of my own.

taken on my own  responsibility* 00 
that Members may be aware as to
how this Secretariat is functioning. If
attention was not paid to this small
matter at the time of  transmissioDt
the result would have been that four
teen days would have elapsed before
the Rajya Sabha began their eaiilnn

The President  would have 'certified
the Bill and the Rajya Sabha would
have had no occasion or opportunity of
making its reconunendation. The only
course, therefore, was to hold over the
despatch  from one sector of  thia
House to another sector.  The inter
pretation has been—we are told  by
people conversant with law -and Op 
perienced in law—that even when the
Rajya Sabha Is not in aeaaion, a Bill
can be sent to the ofllcc of the Rajya
Sabha, to Its  Secretary and if tba
Secretary receives the certifled copy
of the Bill, it is received by the Rajya
Sabha. That is the dlAcijlty and there
fore. I wanted the Secretary not to
remit the Bill immediately.

Shn Kamath • THoshangabad):  In
order to obviate this dlf&culty, could
not  you have suggested  to  Gov
ernment that this Bill should be takea
up later in the session?  Do not Gov
ernment heed your advice?

Mr. Speaker  In fact they consult
us; not that they do not; but some
times it does not become possible and,
to err is human.

Shrl
now.

Kamath:  That is quite dear

Mr. Speaker If the hon. Member
had waited for a minute, he would
have heard my request.  I was going
to say  that in future.  Government
should take care to so arrange its pro
gramme when the other House Is not
in session that a contingency of this
type might not arise.  The SecreUry
of the House is bound to transmit the
Bill as  soon as it is passed and is
ready, unless he has directions from
me to the contrary.  I do not want to
Intervene and give directions every
time but this time all have been taken
unawares and so I thought I should
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[Mr. Speaker]

five the  direction and apprise  the
House of the situation.

Pandit K. C. Sbarma (Meerut Distt
—South): I think it will amount to
circumventing the rule.

Mr. Speaker There is no nile; it U
not a question of circxunvenUon. The
rules are meant for  doing business
and not for obstructing businer*!.

SPmiTUOUS PREPARATIONS
(INTER-STATE  THADE  AND
COMMERCE) CONTROL BILL

Mr. Speaker The House will now
proceed with the further consideration
of the following motion moved by Shri
Kanungo on the 29th July 1955:

*That the Bill to make provi

sion for the imposition in the pub
lic interest of certain restrictions
on  inter-state trade and  com
merce in spirituous medicinal and
other preparations and to provide
for matters connected therewith,
taken to consideratian.”

Amendments printed on the second
and other lists wiU be taken up. The
time allotted is three hours of which
14 minutes has been taken up.

Shrl Bof̂ wat (Ahmednagar South):
This Bill is very useful in those States
where prohibition is made applicable.

[Mr. Deputy Spxakzr in the Chair]

In the Bombay State, the Prohibi
tion Act of 1949 is made applicable
but there were a number of difficulties.
You very well know that Bombay SUta
la surrounded  by other States and
especially our district is  surrounded
by  Hyderabad  Stata  and  seven
talukOM are also surrounded by that
State.  A ntunber of things are hap
pening in those States.  The distance
to the outskirts of Bombay State from
my district is only about eight miles;
sometimes 15 or 20 miles.  All the
people who are addicted to drinking

go to such places and either bring the
wine to this  State or thej  drink

enough there and thus want  to  loll
the attempt of the Bombay Govern

ment.

I feel that several amendments are
necessary in this Bill.  For instance I
can point out that in  clause 3  sub
clause (l)(b) after the word* “exDort
from any State or transport from one
place to another to sell aoay spirituous
preparation for the purpose of its Im
port into a prohibition State” the word
'consumption*  should be  there.  It
should be  .......for the purpose of im
portation or consumption in a pro
hibition State.” The people in Hyder
abad are selling liquor just on the
bCĤer; on the borders liquor is con
sumed on a very large scale. 9o, the
word *consimiption’ should be there.

Similarly, I  find that on page  3,
lines 17 and 18 read: .......building or
enclosed space**.  Here, the word ‘en
closed* should be taken out because
even in the open space these articles
are concealed.  These things are con
cealed under a heap of cow dung. The
people who prepare illicit liquor not
only keep it in such places as are men
tioned here but they keep it in lands
also so that they will not be caught.
They transport from one place to an
other.  All these things are going on.
9o, I suggest that the word 'enclosed*
should be omitted; similarly in line 21 
also, this word should be taken out
The word *land* should be substituted
so that it will read: **.......space, land
or vehicle......** These two things are
very material in clause 8.

Then, if v.̂ go to sub-clause (d), in
line 32, we find the words: **...arrest
him and any  other persons in  the
company.** After the words *any other
person*, we must put the words *whom
he believes to be an associate* because
these associates are very much help
ful to them,  ney not only assault
the police officers or the prohibition
officers but sometimes even kill them
and so  these associates are  very
dangerous people and these things are
going On under their protection.  So»




